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gde{Bi d E}+ 01 qrrorft d +e q: d rftm no'r 6 { ftft{d w ii RdrE ffiero
zh] N-'Tr t qR sd{rfi effi 6 g.Ifd-ga stfUortl3rJ-Sftqrfr qT 3rq il{< qfr zb1
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(g)qg

qR flFd qqrr6-dt o.r sdqlfr tit -
(6) tt qfr(qmD or qqrftqm ;
(tc) fuqr "rfl 6rd, rft 6-r{ d, or *iihe'Eofr ;

(.t) wr tS qf*7< qt 6Td o-{i d farl sr5_{rd ft;-qr rrqr

EII

qR frBd 3rt{frErfr td-qr{ 6r (d) o+",q * ,*r,-(o) wr frBo (frHi) d ws ori ftqi'ofo.r*or srjar va, qflsro 6r
s&rkil rrfiq r* q (p)) ?
ql? a, dt {isi6 sk qrft 6-ri 61 Rrfts 3fu qrfi o-ci sr& crEffirt
orlrqt;

(c) sq E{fr or nq +tt qqrfrqn esi fredeGd) o) m-&e' nl+ I

wcvm o;rfflo-5sM d da I gf.{ al sfl ti @l6rd 6ti $ ftc
3[jar tre $-esQ fr+t rrs]'?n ?

(6) eIfr'tri a1 l-ffr 3ir cRqrur d-*-rrn6,artr d fiffi qnr ol
fr:s?l'tFkfi ({enfl q-r erteir$) u qiFrr qT srq affi ot rytr' dfi qi I

(e) wao gfer ol <sn t, qr srd cfreu h;qr rral en ?

gfen d fr-qe tgo t I

(gtr y-rq t sqrrq y2rr q-qT t frc qTc)

Sdeil d dri d &o. qrfld Halfr-o aqax ftffiq qM 3nft d cR q

oi 'r{ ofiErt (et\ ? ) t

er dq< fuor qftilez 3N gfclq e6r 6l gtrr+ ol qar t A r{ B (sfr

t-rn t d e)'t t) t

€qq {ftqr o-o gfc+ S rititr q nrm d qtrc rgi + ft s6[q w atq I

qrt ,rq strr fiftrR qflft' (qfft?ii) .ri scrrdl 6{i erd. qfier"r sri qre

taft (qfr-ril) or (d) na 3ii( qEr&EFr I
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.16. wr g1en gqp-* sfl 4R'(s{ @'fudi) d frc fiq]rc t} qr srrd (s{+) ET-{
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II1INISTRY OF POWER

NONECAIION
Ne}l Delhi, the 22nd Decembcr, 2001

c.s'i'rol-Jn exercise of thc powers conferred by clause (w) of sub-section
(2) of section 176 of the Blectricity* Act, 2003 (36 of 2003) the Central
Govemment hereby rnalies the following rules regarding the form and time of
service of notices of electrical accidents, namely:

1. Short title and commencement - (1) These rules may be called the
Intimation of Accidents (Form and Time of service of Notice) Rules, 2004.

(2) They shall come into tbrce on the date of tlieir publication in fie Official
Gazelle.
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2 Definitions. - (1) In these rules unless the context otherwise requires,-
(a) "Act" means the Electricity Act, 2003;
(b) "Inspector" means the Chief Electrical Inspector or the Electical

Inspector appointed under sub-section (1) of section 162 of the
Act.

(2) Words and expression used and not defined in these rules but defined in
the Electricity Act, 2003 (36 of 2003), shall have the meanings respectively
assigned to them in that Act.

3. Intimation of accidents.- (1) Ifany accident occurs in connection with
the generation, transmission, supply or use of electricity in or in connection
with, any part of the electric lines or other works of any person and the
accident results in or is likely to have resulted in loss of human or animal life
or in any injury to a human being or an animal, such person or any authorized
person of the generating company or licensee, not below the rank of a Junior
Engineer or equivalent shall send to the lnspector a telegraphic report within 24
hours of the knowledge ofthe occurrence of tle fatal accident and a report in
writing in Form A within 48 hours of the knowledge of occurrence of fatal and

all other accidents. Where possible a telephonic message should also be given

to the lnspector irnmediately, if the accident comes to the knowledge of the
authorized officer of the generating company/licensee or other person
concerned.

(2) For the intimation of the accident, telephone numbers, fax numbers and
addresses of Chief Eleckical Inspector or Electrical Inspectors, District
Magistrate, police station, Fire Brigade and nearest hospital shall be displayed
at the conspicuous place in the generating station, sub-slation, enclosed sub-
station/switching station and maintained in the Office of the in-charge/owner of
the Medium Voltage (M$/High Voltage (IIV)/Exka High Voltage @HD
installations .

Form A
Form for reponing electrical accidents

-,J

]. Dale and time of accident.
2. Place ofaccident.

(Village/Towg Tehsil/Than4 District and State).

3. System and voltage of supply (Whether Exha High Voltage (EHV)/High
Voltage ([IV)/Low Voltage (LV) Line, sub-station/generation

station/consumer's installations/sen'ice lines/other installations).

4. Designation ofthe Officer-in-charge of the generating company/licensee

in whose iurisdiction the accident occurred.
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5

6
Name of owner/user of cnergy in whose premises the accident occurred.

Details of victim(s):

(a) Human

l'atal/non-
fatal

(b) Animal

7 . In case the victim(s) iVare employee(s) of supplier:-

7

(a)
(b)
(c)

designation of such person(s);

brief description of the j ob undertaken, if any;
whether such person/persons was/were allowed to work on the
job.

8. In case the victim(s) is/are employee(s) ofa licensed contractor, -

(a) did he victim(s) possess any electric workmen's permit(s).
supervisor's certificate of competency?
If yes, give number and date of issue and the name of issuing
authority:

(b) name and designation of the person who assigned the duties of
the victim(s).

In case of accident in the system of the generating company4icensee,
was the permit to work (PTW) taken?

IU, (a) Describe fully the nature and extent of injuries. e.g. ,

fatal,/disablement (permanent or temporary) of any portion of the
body or burns or other injuries.
(b) In case of fatal accident, was the post moltem performed?

9

Sl.No Name

2

Full
Postal
address

5

I Sex of
vlctin)

3 4 6

Approximate
age

St.No.

I

Description of
animal(s)

)

Number(s)

3

Name(s)
of
owner(s)

4

Address(cs)
of owner(s)

-5

Fatal/non-
fatal

6

Father's
Name

1
I
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11. Detailed causes leading to the accident.
(To be given in a separate sheet annexed to this form).

12. Action taken regarding first aid medical attendance etc. immediately
aftet the occurrence of the accident (give details).

13. Whether the Distict Magistate and Police Station concemed have been

informed of the accidant (if so, give details).

14. Steps takor to preserve the evidence in connection wittr the accident to
extent possible.

15. Name and designation(s) of the person(s) assisting, supervising the
person(s) killed or injured.

L6, What safety equipments were given to or used by the person(s) who met
with this accident (e.g. rubber gloves, rubber mats, safety belts and ladders
etc.)?

17 . Whether isolating switches and other sectionalizing devices were
employed to deaden the sections for working on the same? Whether working
section was earthed at the site of work?

I E. Whether the work on the live lines was undertaken by authorised
person(s)? Ifso, the name and the designation ofsuch person(s) may be given.

19, Whether artificial resuscitation treatment was given to the person(s) who
met with the electric accident? If yes, how long was it continued before its
abandonment?

20. Names and designations of persons present at, and witnessed, the
accident.

21. Any other information/remarks.
Signature
Name
Designation
Address ofthe person
reporting

lF. No. 23,22004-R&R'l

AJAY SHANKA& Addl. Secy.

Place

Time
Dale:

Print d by th. Mua8cr, co!1. of Indir Pres, Rine Ron4 Nliyrluri, Ns$ Ddhi-110064
and PuhliEh.d by th. Cont'olllr af Publiqti.fl5, Dclhi-tr0054.


